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agree to relaxation of the period of 
5 years by one to one and a half 
years for a period of two years. 
Pending Union Public Service Com-
mission's concurrence, this relaxa-
tion has been allowed in respect 
of 6 Assistant Executive Engineers 
(Civil) and 2 Assistant Executive 
Engineers (Electrical) of the 1963 
batch for promotion as Executive 
Engineers on an ad !we basis. 

JMPLfMENTAltO~ OF MAl KA!-.t RIPORT 

199. SHRI H. N. MUKERJEE: Will 
the Minister of SOCIAL WELFARE be 
pleased to stale: 

(a) the progrc~s. if any. which 113, heCtl 
achieved in re~pcct of implementing the 
Malkani Rep,'rt rccf'ml1lCndations regarding 
an ellli to the practice of Harijans carrying 
headloads .f night soil: and 

(b) whether Government woulll en,me 
Ihat Ihis practice could cease hefore thc enu 
(,I' thc Ganuhi Ccntenary year? 

THI' MINISTER OF STATE IN THE 
DEPARTMENT OF SOCiAL WELFARE 
(DR. SHRIMATI PHULRENU GUHA) : 
(J) The schemc for er:ldication of the 
practice of canying nighl-soil as headloads 
has made some progress. In Kerala and 
Maharashtra particularly. the practice has 
almost been eliminated. In some place~ 

it ha •• however. been a little difficult to 
implement the recommendations because of 
the prevalence of the Jagirdari System 
(Customary rights) for scavenging among 
.weepers and the reluctance on the part 
of conservative sweepers to adopt the new 
methods of working. 

(b) Manual disposal of night-soil can be 
stopped only by banning the construction 
of dry latrines, converting all dry latrines 
into flush latrines. This will iRvolve larie 
scale financial implications besides amend-
ment of municipal and other laws. It is 
not, therefore, possible to indicate a specific 
time limit for this purpose at this stage. 
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PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF AORICULTURAL 
REFINANCE CORPORATION 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRf 
MORARJI DESAI) : I beg to lay on the 
Table a copy of the Annual Report of the 
AgricultUl'al Refinance Corporation. Bom-
bay, for the year ended the 30th June, 1968 
along with the Audited Accounts, under-
sub-section (2) of section 32 of the Agri-
cultural Refinance Corporation Act 1963 
[Placed in Library, see No. LT-200Sf68) 

EXPLANATORY STATEMENT RE : INDIAN 
RAILWAYS (AMENDMENT) ORDINANCE, 1968. 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA) : I beg to lay 
on tbe Table a copy of tbe explanatory 
statement giving reasons for immediate 
legislation by the Indian Railways (Amend-
ment) Ordinance, 1968. (PIacd i" Libr,..,. 
see No. LT-2006f68.] 


